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IIt. I_IJ - • - k 'J NI I 001m RS OF THE TRIBUNAL 

ORDER NO. 2, DAT& 24.8.2001. 

Heard Mr.A.K.B0SC,1€amCd Senior standing 

Coun S el and Mr. A. MO han ty, 1 earn & coun sel. fOL the 

applicant on M. A.NO. 756/2001 fil& by leam& SSC 

in this disposed of matter.In order dat.& 28.6.2001 

we had direct& the Respondents particularly ReS.No.l 

to dispose of the representation within a pedod of 

three weeks from the date of reipt of the order in 

the light of annexures-4 and 5 .In the MA three 

nnths more time has asked for for disposigg of the 

representation.As the applicant has already retir&, 

three months time can not be allow&.In vies of this 

one month time is allew& from today to dispose 

of the representation in terms of the T ribunal's 

order dat& 29• 6.2001.M.A.. is accordingly dispos& of. 

copy of this order toboth sides. 
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Member (judicial ) 


